
 

Joint Committee of the Houses on the 
Constitution (Thirty-second Amendment)   
Bill,   1973: — 

MOTION 

'That this House do further exn tend 
upto the last day of the first week of the 
next Monsoon Session (1975), the time 
for the presentation of the [Report of the 
Joint Committee on the Bill further to 
amend the Constitution of India" 

MR. DEPUTY CHAIRMAN: The House 
stands adjourned till 3 P.M. 

The House then adjourned for 
lunch at twenty-eight minutes 
past one of the clock. 

The House reassembled after lunch at three 
minutes past three of the clock, Mr. Deputy 
Chairman in the Chair. 

RESOLUTION REGARDING AMELI-
ORATING THE CONDITIONS OF 
LANDLESS     LABOUR AND THE 

RURAL POOR 

MR. DEPUTY CHAIRMAN: Mr. 
Yogendra Makwana. 

SHRI BHUPESH GUPTA: Sir, we are 
very  agitated. 

MR. DEPUTY CHAIRMAN: Don't get 
agitated. 

SHRI BHUPESH GUPTA; We read a 
report that the palaces of the Maha-rani of 
Jaipur have been searched and ten crores of 
rupees worth of jewellery and money have 
been ret-covered. We would like to. know 
what the position is. 

MR. DEPUTY CHAIRMAN: There is a 
procedure for that. Yes, Mr. Makwana. 

SHRI YOGENDRA MAKWANA 
(Gujarat): Sir, I beg to move: 

This House is of opinion that for 
ameliorating the conditions of landless 
labour and the rural poor, it is necessary 
that— 

(i) effective steps are taken to settle 
them on land in sustained and   gainful   
occupations; 

(ii) legislation is undertaken for 
fixation of minimum wages for 
agricultural labour and to prevent their 
exploitation by the landlords, money-
lenders and other unscrupulous    
elements; 

(iii) house sites and other amenities are 
provided for securing better standards of 
living for them; 

(iv) immediate steps are taken for the 
distribution of surplus land among the 
landless in area where such steps have 
not so far been taken;  and 

(v) such other measures are taken as 
may be conducive to the well-being and 
improved standards of life of the 
millions of people living in our villages. 

Sir, 80 per cent of this country's population 
lives in villages and a majority of them are 
landless laboure*. rs and marginal farmers. 
Out of this 80 per cent, that is, 45 crores of 
rural population, more than 20 crores are 
landless labourers. They live below the 
poverty line. Really speaking, there is no legal 
provision for their well-being and welfare. 
The urban labour is less than four crores and 
the Government has taken many steps and 
measures for their well-being and upliftment. 

Sir, would like to narrate some of the 
measures taken by the Government for the 
welfare of the urban labour. There is an act 
governing industrial relations and disputes. 
There are workers committees, joint 
management councils, National Commission 
on Labour, etc. The Government has also 
taken many steps for 
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social security like the Employees' 
State Insurance Scheme, Employees' 
Provident Fund, Debt Relief Fund, 
Family Pension, Maternity benefits, 
etc. For this industrial and urban lab 
our. There is also the Central Board 
of Workers' Education, the objective 
of which is to create a well-informed 
and responsile labour force, capable 
of organising and running trade unions 
on a sound basis. All these measures 
are taken for the benefit of the indus 
trial labour, mine labour and dock 
workers. But what about the landless 
labour and the agricultural labour 
which consist of a formidable portion 
of the labour force of the country? 
Do they not contribute anything for 
the development of this nation? If 
'yes', then, why are they neglected? 
It is only because they are not vocal, 
because there is nobody to speak on 
their behalf and because there 
are no trade unions for them. 
The trade unions of the urban 
labour exploit      the      industry. 
They get the benefits. But they do not fulfil 
their obligations. With less and less work, 
they get more and more benefits in cash and 
in kind whereas there is no provision for the 
landless labour .and the agricultural labour. 
Millions of them die without food. The 
Government should make statutory provisions 
for security of living wage and suitable 
working conditions for the agricultural labour. 
Sir, majority of this landless labour and the 
agricultural labour is heavily burdened by 
debt. The money-lenders suck their blood and 
exploit them. The crushing burden of debt on 
them should be removed. Special tribunals 
should be appointed to enquire into this and 
all debts which are beyond the capacity of the 
peasants to pay should be liquidated. 
Meanwhile, a moratorium should be declared, 
and steps should be taken to provide cheap 
credit facilities. Sir, for this, the cooperative 
movement in various parts of the country has 
done something good. But that requires to be 
augmented and increased on a'large scale. 

Sir, many of these landless labourers and 
agricultural labourers suffer only because 
there is no land for them. For their benefit, 
some St,ate Governments enacted tenancy 
laws but they were not implemented. The 
greatest hardship which they suffer from is 
that they are landless. The land which was to 
be given to them by way of surplus has to be 
obtained by the enactment of tenancy laws. It 
was not given to them. The vested interests in 
the rural parts of the country eyaded the 
provisions of the tenancy law. Therefore, Sir, 
fixity of tenure with heritable rights along 
with a right to build houses and plant trees 
should be provided for all tenants throughout 
the country. Unless this is done, 1 don't think 
the condition of the rural labour can be 
improved. Not only this. Sir, there is a section 
of the rulal population, so to say, the 
landlords or rich peasantry. There should be 
an income tax on their income. 

Sir, unless their income is taxed and sealed 
as it is done in the urban parts, they are going 
to exploit these rural people. So, there should 
be income-tax levied on them ,and this tax 
yield should be used for the well-being and 
welfare of these landless la-boures. 

Now, Sir, as I previously stated, the co-
operative movement is, so to say, a 
movement, which can help these rural 
labourers. For this purpose, the rate of co-
operative farming and collective farming can 
be stepped up in this country. So far as I 
know, the system of co-operative farming is 
prevalent only in some parts, rather a 
negligible portion, in the Gujarat State. I do 
not know the position prevailing in the rest of 
the country. But, so far as my State is 
concerned, there are some societies formed on 
a co-operative basis for the benefit of 
agricultural laboures and they are mostly 
composed of landless labourers and they get 
Government wasteland from the Government. 
Now, this land which is provided by the Gov- 



 

merit is not fertile. If they develop this 
land, the vested class of the society 
snatche3 away this land. The result is that 
there were some attacks on Harijans in 
different parts of the country. A majority 
of attacks on Harijans are only because 
of land disputes the disputes are for the 
land which is given by the Government 
to them for their well-being. 

Now, Sir, unless there is a law and 
legal provisions are made for this co-
operative farming and collective farming, 
the present position is not going to help 
them because the rich peasantary is going 
to attack them. So, if legal provisions are 
made to defend these poor landless 
labourers who are Harijans, Kshatriyas or 
belong to other communities or are 
Muslim, and if they are organised and 
given this land on a collective and co-
operative farming basis, they will be able 
to meet the attacks made on them by 
caste Hindus. So, co-operative farming is 
one of the measures which the 
Government can introduce for the well-
being of these people. 

Sir, the Congress party is comitted to 
give house sites to the rural poor. The 
Governmnet have framed the policy to 
give house sites to those who have no 
houses in the rural parts. At the Narora 
Camp held recently, one of the 
programmes of the Congress Party is to 
give house sites to rural, poor. Sir, I 
demand from the Government that they 
must make adequate provision in the 
Budget to give house sites to rural poor. 
A negligible portion of the Budget is at 
present earmarked for allotting house 
sites to poor people. This is not suffi-
cient. I want a specific assurance from 
the Government on this issue because the 
Government is committed on this issue. 

Sir, not only the problem of allotment 
of house sites to rural poor is being 
handled by some State Government with 
some indifference but there are also 
cases where these house sites after 
allotment are being snatched away by 
vested interests. At present 
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a large portion of the land is in the hands 
of panchayats. Now as, we all know, 
panchayats are dominated by people who 
are not willing to part with the land in 
favour 0f these people. And, even if the 
land i« to be given, they will give land at 
such a place which is quite far from the 
villages and where the pecfple will not 
be able to build their houses. 

Sir, therfore I demand here that the 
Government should give a specific 
assurance that within a stipulated period, 
say a year or so, they will provide house 
sites to all the rural poor in the country. 
Sir, this thing can be achieved only if 
there are good trade unions and if the 
labour is organised in unions. For this, 
the Government should organise. All 
India Khet Mazdoor Parishad at Centre 
and at State levels. The Government 
should make such agencies for the 
landless labourers and for the rural poor. 
If the Government take suitable measures 
and if they organise these people, then 
alon it is possible for them to demand 
their right. And for that there should be a 
law to register the trade unions and to 
provide them all the facilities which at 
present are available to the industrial and 
urban labour. Sir, unless this is done, I do 
not think the position of the rural labour  
can be    improved. 

The land ceilling laws are passed in 
various States and the Government has 
given surplus land to the labourers, but 
the interested parties have obtained stays 
from various High Courts. A 
Constitutional provision is made by an 
amendment to ban this stay from the 
High Courts, but the implementation is 
not done. Even in my State, the land 
ceiling law was passed by the then oza 
Ministry, but it has not been 
implemented. Sir, unless these land 
ceilling laws are implemented in full 
spirit and the surplus land is distributed, 
it will not help the poor people of the 
rural part, For that, the distributing 
agency also should not be from the 
Government. As far as my experience 
goes, and a» 
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far as I know, the distribution which is 
done by the Government officials is not 
satisfactory because they are under the 
thumb oi the rich peasantry in the village 
parts. So the people who are the real 
sufferers should be taken in these 
agencies, and if distribution work should 
be handled by them, then alone it can be 
possible to give them the land which is 
surplus and which is obtained through 
the ceiling laws. 

Sir, in tribal areas, survey settle 
ment has not been done in most of 
the tribal belt. So far as Gujarat is 
concerned, there is land revenue code 
and by that it is prevented to trans 
fer the land. I do not know about 
the rest of the part of the country. 
But there is a provision in different 
States about the transfer of the tri 
bal people's land and there is a res 
triction on the sale and purchase of 
such land. Now, the Maharashtra 
Government has recently 
enacted a law and they have made a 
provision in that law banning the sale 
and purchase of this land, and for that 
which has already been sold, there is a 
provision to restore it back. Now, Sir, 
unless such laws are enacted throughout 
the country and unless the people who 
are purchasing the land from the tribal 
people are restricted, are prevented, the 
condition of the rural people will not be 
improved. Therefore, Sir, I demand from 
the Government that suitable measures 
should be taken at all levels by the 
Central and the State Governments. Of 
course, this is a State subject, but the 
Central Government can give a directive 
to the IState Governments and request 
them to enact progressive legislation in 
favour of the agricultural labourers. 

Sir, as I previously pointed out, the 
progressive land legislations are always 
challenged in a court of law and the 
courts always give them the stay. They 
also sometimes declare the legislation as 
illegal. Sir, there should be a 
constitutional amendment to prevent the 
jurisdiction  of the civil 

courts challenging; the progressive 
legislations on land. Unless there is a 
provision to prevent the jurisdiction of 
the civil courts over these different 
progressive land legislations, it will not 
be possible to bring about those 
legislation. Therefore, I demand from the 
Government and seek an assurance that it 
would take adequate measures and 
legislations would be enacted in order to 
provide house sites to the landless 
labourers. Land ceiling Act should be 
enacted in different States and surplus 
lands should be distributed to the poor 
and rural debts should be written off. 

With these words, I move this Re-
solution. Thank you. 

The Question was proposed 

SHRI BHOLA PRASAD:  Sir, I beg to 
move: "1, That in the Resolution— 

(1) after sub-para  (iv), the fol-
lowing para be inserted': 

'(v) suitable legislation is passed 
in all States to cancel the 
outstanding debts of the landless 
labourers and the rural poor, and 
special credit cooperatives are set up 
to provide an alternative source of 
credit for them. 

(ii) re-number the existing para (v) 
as para  (vi)." 

SHRI N. G. GORAY:   Sir, I beg to 
move: 

"2. That in the Resolution— 
(i) after    sub-para      (iv),      the 

following' para be inserted: 
'(v) guarantee of employment on 

daily wages be given to all the 
unemployed in the rural areas as it 
has been done in the State of 
Maharastra, and machinery for its 
implementation be set up forwith.* 

(ii)  re-number the existing para (v)  
as para (vi)." 

The  questions were proposed 
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SHRI G. LAKSHMANAN: On a point 
of clarification, does he know what ij the 
ceiling ai far as Tamil Nadu is 
concerned? 

SHRI N. G. GOREY: That is the 
'justification of Jayaprakash movement. 
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MR. DEPUTY CHAIRMAN: Nobody is 
above rules. 

 

MR. DEPUTY CHAIRMAN: Yes, 
now I think I will call the next speaker. 

 
MR. DEPUTY CHAIRMAN: You are 

to wind up now. We are bound by the 
rules.    Only fifteen minutes. 

SHRI SUBRAMANIAN SWAMY: 
But the guru is above rules. He is sitting 
behind. 

MR. DEPUTY CHAIRMAN:   Please 
take your seat.    Mr. Balram Das. 
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[The Vice-Chairman     (Shri V.  B. 
Rqju) in the Chair.] 

"The Indian farmer borna in debt, 
lives in debt and dies in debt." 
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Anyway, we can again take it up. 

 
SHRI OM MEHTA: We also do not 

want it. 

 

 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): I would have very much liked 
the mover of the resolution being present 
here when the debate is going on. 

 

THE MINISTER OF (STATE IN THE 
MINISTRY OF AGRICULTURE AND 



209        Rt-   Ameliorating        |  21   FEB.   1975 ] labour and the 210 
conditions of landless rural poor 

 

IRRIGATION (SHRI ANNASAHEB 
SHINDE): With due respect to the hon. 
Member, I may say that it ia not a correct 
statement. Of course, I will take it up at t 
he end. But very humbly I may mention... 
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Another firm named M/s. Sardar Singh 
Jagat Singh dealing in tractors at Hissar 
comprising father and brother of the 
same M.L.A. 

It committed another fraud. It 
managed to take a loan of Rs. 3,96,000/-. 
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SHRI G. LAKSHMANAN (Tamil Nadu): 

Mr. Vice-Chairman, Sir, the conditions of 
peasants in this great country of ours can 
never be improved unless and until the tillers 
of land become the owners of land. We have 
developed a capitalist economy in this country 
in the name of Five Years Plans. Of course, 
taking help from even socialist countries we 
have developd a capitalist economy and our 
economy is ordinarily an agrarian economy. 
That is what Gandhiji told us, but We have 
gone away from the path of Gandhiji and the 
principles and teachings of Gandhiji. We have 
industrialised this country and thereby 
capitalism has grown in this country. Because 
of it the peasants and the agrarian people are 
in such 



 

[Shri G. Lakshmanan] a condition.     
In all the Five Year Plana we have not 
given importance to agrarian reforms or 
the upliftment of peasants and their living 
conditions. Today for  every  election we  
go  to the village.    Even in the last 
election when I want and met the people 
to get their votes,  I saw them in the same 
condition in which they were existing 
about 27 years ago when we got     
independence.       Children    are without 
cloth  to wear.     Ladies  are with only 
one Sari and aged persons are  without   a   
shirt.    This   is  the condition   of   the   
peasants   in   this country    even    after    
27    years    of ^dependence.      
Definitely  the  Congress   party   as   the   
Government   in power  must be  ashamed  
that  such a situation exists, in spite of the 
fact that  they say that  they  are ruling 
this country very well and that they are 
looking after the interests of the people.    
Land reform alone will not yield the 
desired results.    When the Congress was 
ruling in our State they brought  in  so  
many  land  reforms. They   fixed   the   
land   ceiling at 30 acres,  but   they  gave  
exemptions  to certain vested interests. 
For instance, pasture   lands   were   
exempted   and lands where we could 
grow sugar-cane were exempted.     You 
know why it was done.     One of the 
Ministers in the   then   Madras     
Cabinet,     Nalla Senapathi Sarkaraj 
Manradiar, owned a lot of land as pasture 
land.    He converted them into pasture 
land and that was exempted.     Then,  
another big   business   magnate,   the   
biggest landlord   in   Tamil   Nadu   by   
name Thiru    V.    S.    Thiagaraja    
Mudalia, rwned  thousands   of  acres  of  
land. He   got   exemption   from   the   
then Chief     Minister     Thiru     
Kamaraj, who is now talking very well 
about the    poor   people,    their   
upliftment and   all   those   things.      We   
gave exemption   to   him.      Thousands    
of acres    of    land,    where    sugar-cane 
was   grown,    were    also   exempted. 
And they brought 30 acres    as    the 
ceiling.    Before that, they made    an 
announcement  that  they  were   going to 
bring a ceiling on the land, and all those 
people, in a socialistic way, of 

course divided their land to that extent; 
even the child in the womb wai given a 
portion. That was what the Congress 
Government did before 1967. When the 
DMK came to power my friends were 
saying that the DMK Government also 
had not brought about any land reform 
and all that. For the information of this 
House, I may state that we reduced the 
30-acre ceiling to 15 acres. Not only that. 
All the pasture lands which were 
exempted by the then Government in 
order to favour Nalla Senapathi Sarkarai 
Manradiar who was a Minister in the then 
Madras Cabinet were also brought under 
the land ceiling, and also the lands 
exempted by the then Government 
headed by Shri Kamaraj lands growing 
sugarcane, they were also brought under 
the land ceiling, and only 15 acres was 
fixed as the land ceiling, which has been 
fixed at the national level. 

If we think that by not doing things the 
position of the peasants would be 
improved, we are only in a dreamland. 
What ig the reason for this kind of a 
system existing in this country? This kind 
of system i» in existence because the 
caste system is unfortunately rooted in 
this country. The last man in the 
society— Brahmana, Kshatriya, Vaishya 
and Sudra—the Sudra is only the peasant. 
The Brahmin is not a ploughman, the 
Kshatriya is not a plough man, the 
Kshatriya is not a prough-man. And 
nowadays we call the Sud-ras as Harijans. 
And they did not care for their welfare. 
The high caste man will come and 
measure the paddy and take it away; he 
would never care for the children of those 
peasants. And that is why the present 
conditions are in existence. We must go 
to the root. The caste system is-
responsible for this and that is why these 
peasants are in such a position. Unless 
and until we eradicate the caste system 
completely, we cannot improve their lot. 
Our leader, the late Anna, had said: 'Onre 
kulam; oruvane devan' . That is, 'one reli-
gion and one god'. If this is not brought 
about    in    this country, you 
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cannot improve their lot either by 
land reforms or by any other method. 
Everyone of us must think in such 
terms. Only then can we do some 
thing for them.
 
, 

Of course, as far as the Tamil Nadu 
Government is concerned, we do not believe 
in casteism; we are all natonalists and we do 
not say that there should be many castes. Of 
course, our leader, Pariyar, was saying that 
there was no god." But we say, there is one 
god, and that is our slogan. And on these lines 
we are running the Government. 

Then, in order to improve the living 
conditions of these peasants what have we 
done? Any peasant who is living even in a 
fertile land owned by a landlord is given a 
piece of land for the construction of a house. 
Even if it is a very good land the landlord 
must hand it over to him. I think it is only in 
Tamil Nadu that it has been done. AH the 
peasants in Tamil Nadu have been given 
lands wherever they are living. They may be 
living in a very fertile land which might be 
very costly and the landlord will not be 
willing to give it to the tenant. But we have 
brought forward a legislation to the effect that 
any tenant or peasant who is living in that 
land or anywhere must be given a portion. 
And then we have formulated a scheme to 
construct 10 lakh houses in Tamil Nadu in 
another five years. In these lands we are cons-
tructing houses. The land is free to the 
peasant, and the construction is done by the 
Government of Tamil Nadu at a cost of Rs. 
5000 each. That is also free to him. An area 
of 60 x 40 square feet is given to him. That is 
how we are making some improvements as 
far as Tamil Nadu is concerned. Even when 
our hon'ble Minister of Food and Agriculture 
inaugurated some houses in Madras he said 
that the other States must take the example 
from Tamil Nadu and construct houses like 
this. There-1913 RS—8 

fore, these are certain improvements which 
we have made and that has been possible with 
the meagre finances. Unfortunately, we have 
such a system of government where we 
cannot do much to the people in the States. 
We are unable to solve the unemployment 
problem. We are not able to look after the 
interest of the peasant. There are two govern-
ments in this country. The Central 
Government has got power to tax people. 
Thousands and thousands of crores of rupees 
are taxed and we do not have resources as far 
as the State is concerned. That is why our 
Tamil Nadu legislative Assembly has said 
that they want provincial autonomy. You need 
not be afraid of the word "provincial auto-
nomy". It does not mean that we want 
separation from India or we want to go out of 
India. If at all we want to solve the 
unemployment problem, to better the 
condition of the peasants or to see that some 
more benefits are given to the people, then we 
must have this provincial autonomy. We have 
passed a resolution in our Tamil Nadu 
Assembly and sent it to the Government of 
India also. But no reply has been received so 
far. 

So, Sir, I would say that unless and until 
this caste system is completely eradicated 
things in the society will not improve. Who is 
a shudra? Shudra is a Sanskrit word which 
means the son of a prostitute. That is what is 
written in Veda. Vesi in Tamil means a 
prostitute. And a peasant is the son of a 
prostitute. Then how the feudal landlords and 
the upper classes will touch them? 

SHRI O. P. TYAGI: On a point of order. 
May I know from which book you have got 
this definition of a Shudra? I have gone 
through all the scriptures—Vedas and 
Shastras. I have not seen anywhere this 
definition. 
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THE VICE-CHAIRMAN (SHRI V. B. RAJU): 
Let us not go into that controversy now. 

SHRI G. LAKSHMANAN: I should like to be 
enlightened by my learned friend. Shudra is a 
Sanskrit word. May I know from the esteemed friend 
the meaning of the word "shudra"? 

» 
SHRI MOHAN DHARIA: Why do you not ask 

him the meaning of the word  "Brahmin"? 

SHRI N. H. KUMBHARE (Maharashtra): If it is a 
good word, if it does not have bad meaning why 
others should not adopt it? 

SHRI G. LAKSHMANAN: In Tamil Nadu we 
have eradicated this caste system by slogan: 

"Ondre Kulam Oruvanae Thevan" 

THE VICE-CHAIRMAN (SHRI V. B. RAJU): 
You have already said that. 

SHRI G. LAKSHMANAN: I will finish it with 
one point.   It is said: 

Pirappokkum   Ellau   Uyirkkum Sirappovva  
'Seithoezhil  Ve'ttru-^ mayan 

Everybody is born alike. He should not be known 
by the job he performs. Therefore, unless and until 
this caste system is completely revolutionised in 
this country and this caste system is completely 
eradicated all these bourgeois measures will not 
satisfy anybody. Here if somebody comes and 
shaves he is called a barber. If he washes he is 
called a washerman. If he does some other work he 
is called that community man. And if he is plough 
man he. is called a Shudra. Therefore, the whole 
caste system should be revolutionised. The Indian 
people are very cultured people. They would defini-
tely take to the times and they will see to it that 
these revolutionary measures are adopted in our 
country. 

Then alone land reforms and other 
progressive measures will succeed. Thank 
you. 

SHRI JAGANNATH BHARDWAJ 
(Himachal Pradesh): Mr. Vice-Chairman, Sir, 
Mr. Makwana's Resolution seeks to 
ameliorate the lot of the poor people in !the 
rural areas and also of the landless people in 
the rural areas. I support the Resolution 
because, as a matter of fact, it seeks to better 
the lot of all types of poor people. Sir, Mr. 
Sitaram Singh wants me to speak in "apni 
bhasha". All languages are "apni", but I will 
speak in Hindi because he ^s my friend   and 
I   want   to  please him. 
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THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): The debate will continue on the 
next non-official day for resolutions. The 
House stands adjourned till 11 O'clock 
on Monday. 

The House then adjourned at 
three minutes past five of the 
clock till eleven of the clock on 
Monday, the 24th February,   
1975. 
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